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 ests.  In  order  to  protect  the  cotton  growers
 from  being  exploited  by  the  middlemen  and
 give  ful!  remunerative  price  to  them  for  their
 produces  Maharashtra  is  the  only  State
 which  constituted  Cotton  Federation  and
 formulated  Cotton  Monopoly  Scheme.  But
 the  State  Government  will  have  to  approach
 the  Centre  for  permission  time  and  again  to
 implement  the  Cotton  Monopoly  Scheme—
 and  though  the  scheme  is  in  the  interest  of
 the  farmers,  the  State  Government  will  have

 to  face  enormous  difficulties  in  implementing
 the  same  and  obtaining  permission  from  the
 Centre.  The  duration  of  the  existing  permis-
 sion  expires  on  30.6.1989.  The  Government
 of  Maharashtra  has  urged  the  Textile  De-
 partment  of  Central  Government  to  give
 extension  to  the  said  scheme  for  ten  years.
 ।.  therefore  request  the  Government  of  India
 to  give  permission  to  this  scheme  for  ten
 years  at  a  time  keeping  in  view  the  interest  of
 the  farmers.

 Secondly,  the  performance  of  our  coun-
 try  in  cotton  production  is  very  good  and  its
 production  could  increase  further  if  more
 attention  is  paid  to  export  instead  of  import-
 ing  cotton.  if  the  grower  is  given  adequate
 remuneration  for  his  produce,  he  will  make
 an  ail  out  effort  to  sea  that  production  is
 increased  further.  For  this,  there  should  be  a
 proper  announcement  of  import-export  pol-
 icy  of  cotton.  Despite  heavy  rains  this  year
 the  cotton  production  in  Maharashtra  is  likely
 to  reack  20  lakh  bales  and  the  position  is
 almost  the  same  in  the  rest  of  the  country.
 There  is  fear  that  the  price  of  cotton  may  not
 ‘gc  down  if  its  production  rises.  Therefore,
 the  Government  should  ensure  that  under
 no  circumstances  the  farmer  might  nave  to
 resort  tc  distress  saie.

 it  is  requested  that  keeping  in  view  the
 interests  of  farmers  approval  maybe  given  to
 continue  the  Cotton  Monopoly  Scheme
 submitted  by  the  Government  of  Maharash-
 tra  upto  10  years  and  permission  may  also
 be  given  to  the  Government  of  Maharashtra
 to  export  cotton.

 Rule  377.  18

 [English]

 (vl)  Demand  for  revision  of  rate  of
 royalty  on  Olf  to  Assam

 SHRI  DINESH  GOSWAMI  (Guwahati):
 The  State  of  Assam  is  facing  acute  financial
 crisis.  Inspite  of  this,  the  Central  Govern-
 ment  has  not  revised  the  oil  royaity  due to  the
 State  Government  since  1.4.1987.  The
 Government  of  Assam  has  demanded  Rs.
 340/-  per  tonne  on  the  -asis  of  20%  of  the
 sale  price  of  crude  to  the  refineries,  and  has
 advanced  justifiable  arguments  in  support  of
 the  demand.  Though  the  of  cess  has  been
 increased  to  a  hah  percentage,  and  the
 Government  of  India’s  profit  from  the  crude
 has  increased  supstantially,  the  State  Gov-
 ernment  has  been  deprived  of  its  legitimate
 due.  |  demand  for  immediate  revision  of  the
 royalty  at  the  rate  demanded  by  the  State
 Government,  and  also  for  a  share  of  the
 profit  from  the  crude  to  be  earmarked  for  the
 State  Government.

 (vii)  Need  to  remove  the  disparity
 in  the  levy  price  of  sugar

 SHRI  RAM  NARAIN  SINGH  (Bhiwani):
 There  has  been  tremendous  development  in
 Haryana  in  Sugarcane  production,  its  quality
 and  recovery,  resulting  in  substantial  in-
 crease  in  State  and  Central  revenues.  Hary-
 ana  Government  has  given  Rs.  35/-  per
 quintal  to  the  cane-growers,  which  is  the
 highest  price  in  the  country.  In  addition,
 cooperative  mills  in  the  State  have  paid  Rs.
 15.26  crores  on  account  of  old  losses.  The

 outstanding  cane  arrears,  including  interest
 thereon,  amounting  to  Rs.  22  lakhs  have
 also  been  paid  to  the  cane-growers  by  the
 mill-owners,  while  no  sugar  factory  in  the

 country  has  paid  even  a  single  paisa  as
 interest  to  the  cane-growers.

 Haryana  Government  have  earned  a

 profit  of  Rs.  4  crores  in  1987-88.  Whereas
 the  Central  Government  should  give  incen-
 tives  and  awards to  Government  of  Haryana


